9‘*““ g,,& THE RAILWAY PASSENGER FARES ACT 1957
,,( :/// 42 _ No. 25 OF 1957

R

T[11th Septembe'r, 1957]

‘An Act to pr0v1de for the levy of a tax on rallway fares.

Be it enacted by Parhament in the Eighth Year of the Repubhc .

of India as follows:— -
Short title \«.. 1, (I) This Act may be called the Rallway Passenger Fares Act,
‘dhd” " com-
mencement. 1957.

a

(2)rIt shall come into force on such date1 as the Central Govern-
~ ment may, by notification in the Official Gazette, appoint.

Definitions, 2. In this Act, unless the context otherwise requires,—

(a) “fare” means the total amount of - ali charges of what-
ever nature payable by a passenger or group of passengers in res--
pect of his or their carrlage and includes— :

;‘J'y

(i) haulage charges for supply of carrlages of particular
types;

(i3) 'empty haulage charges on tourist cars and saloons;
(iii) charges for pilot engines; and '
(iv) charges for dining cars attached to special trains,
but does not include—
(i) the tax payable under this Act;
(i) terminal taxes, pilgrim taxes and tolls on bridges;
(iii). reservation charges; and ‘

" (iv) hire, detention and stabling charges in respect of
passenger traffic booked in reserved carriages and special
trains; :

115th September 1957, See $. R. O. Notification No. 2937, Dated 11th September,
1957, Gazette of India, Extraordinary Part IT, Section 3, Page 2353.
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i, ()5 RASEEREELY, eans any.

‘in any descrlptlon or class of

{,(1) ,Subject to, the ;provisions of, this Act there ,shall_ be levied Levy of tax
collected on fares paid. by passengers carrled b il o mamenger.
iny India,, whether by :itself or.in, _conjunction.. w1th any. other mode

of transport or in con]unctmn with rallways 1n any adjacent

co‘untry, a ta:é at t’he rate Spemﬁe ”m that behalf in: the Sehedule

(2) 'l‘he tax 1ev1ed under sub-sectmn (1) shall be collected by the
railway administration as an addition to the fares, and the railway
administration shall have all the powers and remedies for the
recovery :thereof as thoughithe sbine were a rate or fare which the
railway administration is empowered to levy under the Indlan Rall-
ways Act, 1890. Peomn

- 4.'In computing the tax payable under this Act, the following Rules for
rules shall. apply, namely:— e f:?l;:‘:;is_
Rule 1 ——The tax Jleviable, shall :whereyer.. necessary, be round d sengcr Ares
off to:the nearest naya paisa, fractions of half-a-naya paisa. and over

being counted as one, and less than half bemg dlsregarded

Rule 2.—In the case of return tlckets, the rate of tax shall be

based on the dlstance for a smgle Joumey

“Rule 3—In the case ‘of ticKets issueéd from or to out—agencles or
city booking offices, the tax:shall be leviable-only.in respect. of the

- fare attributable to the’ actual journey by railway::.

Rule 4.—The amount of ‘the' tax' for any distance shall, ‘whérever
‘necessary, be 50 adjusted that the aggregate amourit of the fare and
tax for such distance is not less than the aggregate amount of :the
fare:and tag for any lesser distance in any case.

5. “The Central” Government may, by notification:in the Official Power t0

“Gazette and for reasons to be' specified’ therein; -exempt, :either:in exempt.
: whole or in part -and either absolutely or 'subjeet to:such conditions

as it may specify, any passengers or class of passengers from the

tax leviable under this Act.

6. (1) The Central Government may, by notification in ﬂ}e PO\zer- to
Official Gazette, make rules to carry out the purposes ‘of this Act. make rules, -
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(3)3 In. wtwular. an

(@) regpl by or onbeh the rallway
.. -admi 1g§r;atxgn of the tax leyied undér this” A¢f anid/ proyide
for the authority to which, and “thé’ t1f'ﬁé””an8 iﬂi‘éf irf‘wliich

j__‘ the tax shall be paid;

(b’)‘é‘p"i*e?dx‘i‘b‘e*"’tﬁé Form of“tﬁ'é“’re“t‘ﬁr‘ﬁé' to b%ﬁb‘ﬁmﬁﬁédﬁby
"éﬂy aﬁiﬁority“‘ébﬂ&dtin’géth =t ¢ and® thes pafﬁbli?l%’ﬂ%té‘ B
' con‘tﬁffédcﬁi‘ei%xﬂ' atid i disnnier in wiichtt i9tedw vEFiBédsn

@),flnsmakmgr;any; rules.ynder:; this, section, the Qentga} QQ,yem
ment may direct that a breach thereof shall be punishable with fine
witichl ihayr-extend tozone thousand-rupeesifor feachisuch ofBa¢hh -

R PHE SCHEPULE:
s s t.as (See section 3)
24
e Descrzptzon of traﬂic : . . Rit& of tdx
& Péﬁﬁbﬁ‘?erﬁ‘t‘rﬁﬁe‘l‘ﬁnﬁ“"”b "‘ra&lwaywori ‘sedgon ¥ :
 tickRtss” < NW
2 Passengers travellmg by railway for dis- :
t}ameés‘mp to Bemileg (inelusive)s: o Nit
3. Passengers travelling” by~ railWdy for~ difs '
sancescfrom. 1§ milescto 80,miles.-(inelysive).. 5% of fare.
,4ﬁfkasséwgms travelling: by« raflway! for. diss” . o o
tances from 31vmilésto/600 miles; (meiuswe) .o 158 of fare.
5,- Rassengers; travelling, by. railway. fex digs,
.-tances. over, 500, males,» ' _10%, of fare.
‘B?jP%’sséﬁgéfhﬁftifdvéﬁi’ﬁgwoﬁf-mﬁ@éﬁeﬂ“e“eu;'a'@ﬁsz?f : 12;%:@: the cost
- c T - - of-thé ¢ouponsy

- . Esplasation=<Forithe: putpeses: of:this-Sehedule; distances shall
beﬂceiﬁpumdramrdmgasw therrules for the timeheing in.force relat-

!mgs%ﬁheretd’:made undér-the Thdian-Railways A;e%, 1890, : 9 of 1890.




